1. Furl Bnch judgement. dt, 15,10.99 in 0A No,459/97

IN THE CENTRAL -ADMINISTRATIVE TRIBUNAL

PnINCIPAL BENCH I NEW DELHI

OA No. 1131/2000 Date of decision:2.1.2DD1

'@-'}"ﬁj-i Kamla Gupta “Applicant

(By Advocate: Shri G.'D, Bhandari

/
versus

Union of India & Ors. Respondents

{By Advocatéf shri S.Rajappa - ' ‘ o
CORAM: . : ; ‘ , |

The Hon’ble Shri V, K. MaJotra, Pmear(A)
Shri Shanker Raju,
The Hon’ble SmEXXSH&Hﬁéxéﬁééﬁfﬁ Member (&)

Y

. -

1. To be referred to the report or‘not? Yes

2. Whether it needs to be circulated to other
Benches of. the Tr1buna7?

(Shanker Raju)

G X6 B

‘ Member(@?

. Cases réeferred:

with 0A No,460/97
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3. Respondents have contested this application on the
cround that as Dper rule 35 of cCS{Pension} Ruies, &
government servant stands relinguished on the retirement
date fixed and the same cannot be shifted or changed.
I+ is further contended that after midnight deeming
fixation of the date of rebirement would notb be
applicable to the applicant. It is contended
+hat relationship Dbetween master and servant ends on
31.3.95 and as such the applicant cannot <clalm any
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egarding retiral benefits which have been made
to other government servants with effect from
ave carefully considered the contentions and
ur mind to the same. It s admitted that the
superannuated on 31.3.95 and stood
ed on the same day in the afterncon. The Full
ra) in a similar case has held as under:
Acording to Rule g3{1jof the Pension
, Pension becomes payable from the date
hich Government servant ceases to be
on the establishment {emphasis givenl.
crnment servant continues to be borne on
establishment till midnight of the date
superannuation. The decisionof Lhe
abad Bench of this Tribunal in T.Krishna
+’s case {(supra) cannot be brushed aside
by the learned counsel for the
ndents. Retirement may be by voluntary
A superannuatiocn. The principles for
nt of pension will mnot vary on the basis
hese distinctions. According to  us,
rnoon  of 3lst March or forencon of ist
57il means one and the same thing and on
Lalance also we see ng reason to held
the said case is not applicable to the
nt cases. In short, we are of the view
in the present cases the effective date
etirement would be 01.04.1985 and not
.1985.
The decision of the Supreme Court in UCI
N.Menon & Ors, CA No.417 of 13887 and
al other cases relied on by the learned
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